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Status report in O.A. no. 392/2022 Prasoon Pant and Anr. V/s Union of India and ors. 

 Hon’ble NGT vide order dated 15.11.2022 has passed following order in said matter: 

“......Final compensation may be assessed by the joint Committee comprising of Regional 

Director, CGWB, Northern Region/or his Representative, representative of Uttar 

Pradesh Pollution Control Board and the District Magistrate.” 

 A meeting of Joint Committee was held on dated 11.01.2024 to determine final 

compensation against defaulter projects. In the said meeting, it was unanimously decided 

that the Greater Noida Authority will produce the relevant data regarding consumption of 

water in construction phase including data of STP treated water provided by authority, 

Minutes of meeting is annexed as Annexure-A. 

 Greater Noida Industrial Development Authority vide letter dated 14.03.2024 has 

provided partial information of total 12 projects out of total 41 projects, copy of same is 

annexed as Annexure-B. 

 Regional officer, UPPCB, Greater Noida vide letter dated 16.03.2024 has furnished 

above information to the Regional Director, Central Ground Water Board, Lucknow for 

assessment of same to determine the final amount of Environmental Compensation to be 

levied against defaulters, copy of same is annexed as Annexure-C. 

 After getting report regarding assessment of Environmental Compensation by CGWB, 

Lucknow, same will be put up before Joint Committee constituted by Hon’ble Tribunal. 

 

In view of above, status report is being filled for kind perusal and necessary 

action please. 
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Annexure- A
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Annexure-B
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Annexure-C


